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SHRI RANGA : You allowed
things to be said...

those

MR. SPEAKER : I do not know what
he wanted to say till he said it. Do you
want to prolong it ?

SHRI RANGA : [ am not in favour of
the suggestion made just now that you call
8 meeting of the different parties. If you do
not allow me to say what I want to, what
am I to do ?

MR. SPEAKER : I am not calling a
meeting, but I will consult the people con-
cerned,

SHRI S. K. TAPURIAH : You should
hear the other side also.

SHRI RANGA : I am not in favour of
your calling any conference or any meeting
of the leaders of parties. This is not the
first time that a split has taken place. When
the Socialist Party split, they were recognisod
here ; at that time there was no such meet-
ing as is suggested now. Later on, the
Communist Party split into two and there
was no such meeting. The Speaker exercised
his own prerogative and right. (Interruption.)
This time so muny of his friends have
broken away from the main party, and have
formed a group...(1nterruptions.)

MR/ SPEAKER : 1 am not allowing
any discussion please.

SHRIS. M. BANERJEE  Mr. Speaker,
Sir......

12.50 hrs.

PUNJADB LEGISLATIVE COUNCIL
(ABOLITION) BILL—Cond.

MR. SPEAKER : The House will now
take up further consideration of the follow-
ing motion moved by Shri Mohammad
Yunus Saleem on the 18th November, 1969,
namely :

“*That the Bill to provide for abolition
of the Legislative Council of the State
of Punjab and for matters supplemental,
incidental and consequential thereto, be
taken into consideration.”

Shri Ishaq Sambhali.

_ KARTIKA 28, 1891 (54K A;

(Abolition) BIIl 198

ot yagTe aEAwt (wwET) ¢ WA
wgizm, qam  Afgedfzr wifaw
varfere &7 & faq o fasr wrar § &
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MR. SPEAKER : Now, Shri Lobo Prachu.

SHRI LOBO PRABHU (Udipi) : There
is just one minute left 1o one o'clock. So,
may 1 suggest that you may defer it for the
afternoon 7 If you want, I shall start,

MR. SPEAKER : Then, I shall call Shri
Prakash Vir Shastri now.

st yETITETY et (Argw) o WA
a@za, 9T 1 g azfwenat § fw g
99T FTE? FT agT HlEr 1z A po K
gigFt g sfaa Y g fegmar g
UF §R7 2 A1 AX QAT FTATH  GAX
gafao oy mar ar  frgis a@  zfen
awra § & 2 #¢ fAwad & | Afes -
9q & qr17 I g, #HAA4 AW F917,
1 afFema 1 9% au & sarnfas
w9 § qATE, GATT A T2 FT F-WF 2
aar 1 3@ W ¥ ¥ M grmAr
fager @At 1 AY 7@ @YT giEr @ war
et feafr # gt we Af v fan
oF qALqA! ¥1 F10 £ {7 ox w¥faa
o w19 #, 3z @A sarazrfew Ag §
eitfao samm «Y fama qur A az fAomg
fagr 2 fx q.a & Fifax ¥
gurcd & f2a1 J19 gl ;a7 1 Dy
A g aFa wHraN A 320 Ty w0
za® fan & qwia favix mar & w4-
wATaY 817 F2:a7 £1 genmz Ay wreAT
g afea wia & a9 & o @A A

L2



203 Punjab Leg. Couneil

[+t wwre Stz aredt)

N Fzar arzat  fr va dore & v
fama afraz &Y 7a.fex "7 gn fa=r7 &7
AR & gft-gg wr A F 99
Tsal & Wt g wedt giaY #@ giad
aff T Awd wgr e ayvafEar
w1 & 13 ¥ ot \fad off srn &1
wWE

MR. SPEAKER ' He may continuc after
the lunch recess.

13.00 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha reassembled after Lunch
at four minutes past Fourteen of the
Clock.

[Shri M. B, Rana in the Chair|

PUNJAB LEGISLATIVE COUNCIL
(ABOLITION) BILL—contd.
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concerned.
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A wAIFETF oqq WY wrEtAa 71 9gfa
X F FUAT FFAT IA AT G wA &)
QFar 7ufza 1 =1 F A7 0T Fga1 2 fa
¥ T FIT AHA AT wT & zAH
FUEAT F1 AHCNT FIA7 T0fgn
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211
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&7 faurg fwar 2 39 & zIq faojg @1
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# QAR AHIA  HAIG 7T F1GiQqQr
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SHRI BEDABRATA BARUA (Kaliabor):
Mr. Chairman, Sir, that Punjab has become
a smaller State than it was would itself
justify the abolition of the upper House in
Punjab. But it hardly makes a genuine
argument, because a federation is based on
equality of Status and if a State becomes
small, it is up to the federal authorities or
those States that are made into a federation
to sec that all the units are small or at least
they are made equal in the Council of
States or the Rajya Sabha.  As it is, we
have managed somehow to forget this
principle. We have allowed the enslave-
ment of small States by the control of the
Central Government and the big States,
This has unfortunately created this problem.
But then I would never accept the argument
that being small States they should have no
second chamber. The puint is, apart from
the size of the States, what justification has
a second chamber anywhere,

There has been a  lot of intellectual
debate on this point, and Harold Laski has
a lot of spicy things 10 say aboutit, He
said in his famous book called The Grammar
of Polities that even for sovereign States,
not to speak of the units of a federation,
there can be bardly any justification for a
second chamber. There can be hardly any
justification because either the second
chamber becomes a rubber-stamp, in which
case it is noi necessary, or it becomes a
challenge to the lower House in which case
it violates the democratic principle. It is
hardly possible to have a via media in which
a second chamber can function wiihout
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thwarting the democratic principle and
representative principle and still do some-
thing in lcgislation that cannot be done
without having a second chamber as part of
Parliament, Therefore, all the arguments
that have been offcred about the second
chamber were more or less put at naught or
negatived in the beginoing of this century,
when it was very well stated that solong
as wc accept democracy, to accepl a second
chamber is to put a premium on reaction
and no amount of sophistication can hide
the fact that once you accept democracy and
representative principle it would not absolu-
tely do for enybody to suggest that there
should be a second chamber to check autoc-
racy of the lower House, As the argument
went, there was no such thing, and in India,
the constitution-makers never thought of
checking the autocracy of the lower House
at least in Parliament where there was some
sort of check. I have no doubt that that
check may begin to operate some day some-
time. But where a resolution by the Joint
Houses of Parliament, of both Houses and
all that, is to be passed, it may become a
very dramatic type of experience. But so
far as the States are concerned, we have
completely made them useless, The upper
Houses are completely useless ; they do not
have financial powers or large legislative

powers . they cannot possibly postpone
legislation.  There cannot be anything
practical.

No reference te the principles of the
second chamber was made, They say it
was made & job<creating body, just meant to
create some jobs for some people at the cost
of the State exchequer. It did not sound
just as well. I do not believe and 1 do not
agree that those people who arc politicians
should have no job security. 1 think politi-
cians also should have some job security or,
the politician should be able to devote him-
sclf to the country’s cause without having
the fear of starvation comparatively ata
yvoung age of 40 or so.

A politician should be given a job, but
the way he is given the job and the way he
is maintained should be proper. We should
not maintain people who would be uscless

SHRI S. S. KOTHARI (Mandsaur) :
You want a teo-yoar term for Lok Sabha ?
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SHRI BEDABRATA BARUA : No. In
some countries it is 3 years and in some
countries 4 vears. No one has extended
it beyond fivee. However much we may
like it, it is not there anywhere in the
world.

Even the last speaker who said that the
second chamber could have been wuseful
sounded like the 19th century writers in
Britain and France, who used to sav about
the second chamber that it is not the politi-
cians' world but it is the aristocrats’ world.
If our princes also wanted some such thing
we could have put them there and formed
a second chamber, where they could meet
once in five years und what they do would
nol matter at all. But we have not dode it.

The second chamber is without powers,
It does not have a semblance of authority.
It does not represent anybody. It does not
even represent the mnon-political people.
When it does it does it with . vengeance.
When there is a representation for teachers,
we introduce a sort of eleclion among
professors and vitiate the atmosphere, When-
ever the electorate is small  the chances of
corruption are greater. It is easier to
purchase a small electoiate of 30 to 40
people than to corrupt a large-sized electo-
rate. In the United States also, the idea

of direct elections came about because they
found in a small clectorate, the village
headman can be easily purchased while
thousands of people cannot be casily
purchased.

For all these reasons, the sccond
chamber should go. In Punjab they have
done it nicely. We should try our best to

sec that every State abolishes the second
chamber. It is so useless, functionless and
colourless. Without authority, it becomes
less colourful, So far as Rajya Sabha is
concerued, it is high time we persuade the
entire country to think of a Rajya Sabha
which would involve a federal principle. If
small States need not exist, Rajya Sabha
also need not exist. In America, irrespec-
tive of the size of a State, they have two
members for each State in the Senate. But
in the Rajya Sabha, it is not so. Manipur
and U. P. do not have equal number of
represcotatives.  Unless we  have that
equality, in the Rajya Sabha, we do not
want the Rajya Sabba also.



3 Punjab Leg. Council
SHRI LOBO PRABHU (Udipi) : Mr.
Chairman, the decision 1o abolish the
Legislative Council of Punjab has been
related to the economy of Rs. 6 lakhs which
is spent on it. A little deeper investigation
would show that this decision s related
to the political disparity between the
Assembly and the Council. That disparity
occurred in Bengal and the West Bengal
Lezislative Council had to go. That dispa-
rity has now arisen in Punjab and the
Council is going.

The question is whether we should
expose our institutions to political manoeu-
vres of this kind. 1 would agree with my
friends if the second chambers are not pay-
ing for what is spent on them, it the second
chambers are the fifth wheel. they should be
abolished in all States. But if you are
abolishing them onc by onc in the States as
and when they become inconvenient to the
party in pawer, you are bringing the Con-
stitutiun and democracy into contempt. 1L
may be said herc that in :ertain States where
the political complexion of the Assembly is
different from that of the Council. as in
Madras and Kerala

AN HON, MEMBER : There is no
Council in Kerala.

SHR1 LOBO PRABHU: Yes, you
would have abolished it if it werc there. Now
the second chamber continues as a matter of
sufference.  The moment it becomes incon-
venient in any State it will have to go. |
presume in Madras the second chamber has
been properly disciplined about its own
existence.

SHRI SEZHIYAN (Kumbakonam) : It
is going to be expanded.

SHRI LOBO PRABHU : This is politi-
cal gerrymandering.

1 would not agree with my hon. friend,
Shri Barua, that second chambers are un-
pecessary. He quoted Laski. He was my
tutor when I was in England and I have
great respect for him. But he seems 10
have taken a jaundiced view of the second
chamber because of the fact that the second
chamber he had in mind was the House of
Lords which was standing in the way of the
House ol Commons. We have to consider
the second chamber with reference to
article 169 of our Constitution. Qur second
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chamber is not constituted of princes, as
Shri Barua has said. One-third of it is
constituted by representatives of local bodies.

The question is whether you want the local
bodies to bc represented s:parately in the

legislature. There would be i large volume
oi opinion in favour of the view that in a
democracy the local bodies should be

represented in the legislature, It would not
be fair to confuse this rep:esentation with
the representation of peers in the House of
Lords. This is a necessar. representation
becaus: of the special position occupied by
the local bodies in our country.

Then, one-twelfths of the second cham-
ber consists of representatives of graduates.
I hope no one will object to education
being a qualification for election to the
second chamber. In fact, it woud have
been veiy good if we had educa ion as a
qualification for election even o this House.
If we can get at least some members on  the
basis of education, representing educated
people, 1 do not think there can be any
argument against il,

Then, you have representation for
teachers. We have been consistently
denigrating the institution of teachers., Is
it our intention to deprive them of this
little representation 7 It is true that some-
body who is not a teacher may stand for
election. Then, you can presciibe by rule
that only a serving teacher can stand for
election. Similarly, those who represent
local bodies must be serving local body
men.

SHRI SEZHIYAN : But
possible. A teacher cannot
election before resigning his past.

that is not
stand for

SHRI LOBO PRABHU : Then he can
come back to the profession. But he must
be a serving teacher.

These arc representation by election.
Then there is representation by nomination.
One-iwelfth of the members would be nomi-
nated to represent art, literature, sciemce,
co-operation and social service,

Here again, no one will deny that these
professions and departments of life are not
capable of facing the hurlyburly of an election.
You cannot expect an artist or a scieotist,
who fs immersed in his research, to go along
and stand for clection. If you want their
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representation and assistance, you must
have them by this process.
I would say again that some improve-

ment is possible here. At the moment,
what is known as an artist or a scientist is
entirely left to the discretion of Government.
As far as | know Government thinks of
artists who are only politicians. 1 do not
want to recall the nominations to the Rajya
Sabha last time, but we must have artists
nominated by artists. There should be
panels for the consideration of Government ;
Government should not be free to put
politicians as artists into the Rajya Sabha
because if they do that, they will not be
representing artists but will be representing
politicians who have dabbled in art or who
know a little of science.

SHRI RANDHIR SINGH (Rohtak) :
The Harayana people are very good artists.
We do not have any in the Upper House.

AN HON. MEMBER
specimen.

: You are a

SHRI P. R. THAKUR (Nabadwip) :
These people can be consulted without
having any representation in the Legislature.

SHRI LOBO PRABHU : You also can
be consulted and you need not be here. We
will go and consult you in your house, The
Legislature is a place where you are bya
right.

I will now come to a class to which
some objection can be properly taken,
pamely, the clection of one-third of the
members by the members of the Legislative
Assemblies. To this body the objection
properly applies that there is corruption,
that unless you pay for a vote the Assembly
member generally does not give it to the
proper person, Secondly, there is the
objection to this class that it follows the
party complexion. You are representing the
same pattern in the Upper House as in the
Lower House. So, if it is possible, we
should complelely eliminate this third sec-
tion, namely, that of election by the
Assemblies, because it is unnecessary and is
capable of being perverted and misused.
Otherwise, I would like to join issue with
wy bon. friend that the second Chamber is
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unnecessary. There is a necessity for a
second Chamber.

SHRI E. K. NAYANAR (Palghat) :
This Bill ‘s for abolition of the second
Chamber.

SHRI LOBO PRABHU : I will educate
you in due course,

There is a justification for a second
Chamber. firstly, to provide special repre-
scntation of the kind that 1 mentioned,
secondly, to provide representation for those
who would not ordinarily be elected and,
thirdly, to provide a brake on the vagaries
and extravagances of Lower House. 1 need
not tell vou what vagaries and extrava-
gances occur in the Lower House.

SHR1 RANDHIR SINGH : We are not
extravagani people.

SHRI BAL RAJ MADHOK (South
Delhi) : All the Young Turks come from
Rajya Sabha.

SHRI LOBO PRABHU : You are not
extravagant.

Unless we get a House which can
be steady, sober and studious, 1 think,
demuocracy cannot function properly, special-
ly in this country. We must have a body
which is not reactionary. 1 think, as my
hon. friend here mentioned, Rajya Sabha
contributes all the Young  Turks,
socialism or Communism that exists in our
Legislature,

AN HON. MEMBER : Not all ;‘ a few
of them.

SHRI LOBO PRABHU:
you want a body like this.

Fourthly, there should be deceleration in
legislation. You do not want legislation to
go so fast that people have no time to
examine it properly. The Upper House
provides this forum of deccleration to vet
legislation which is hastilv passed like, fur
instance, the Bank Nationalisation Act.

Therefore

With these remarks about improving the
wondition of our second chambers, whether
Rajya Sabba or Councils in the States, I
would like to support the Bill. I would
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like to say that as posslble this House
should v:ry seriously consider how to make
the second chamber more functional. The
people are anxious to get rid of these
bodies because they ::re not functional, there
is no proper representation and proper
authority which only comes from proper
representation, Therefore, let us take this
opportunity—this is the second abolition of
the upper chamber—-before there is the third
abolition to see whether we cannot make our
second chambers mo-e functional.
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*SHRI K. M. ABRAHAM (Kottayam) :
Mr. Chairman, Sir, the use of four more
languages has been allowed in this House.

Using that facility 1 am happy to speak
today in my mother tongue, Malayalam,

The Bill that is before the House seeks
to abolish the Legislative Council in Punjab,
A Resolution has been passed by the Legis-
lative Assembly there abolishing the Legisla-
tive Council. This Bill has been brought
here by the hon. Law Minister to give legal

’Thnonsiml :pwch Was del?mwd in Malayalam.
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force to that. This is a progressive measure
and therefore I welcome it.

Why do 1 say it is a progressive
measure ? Tt is said that actually in the
Upper Chamber different sections of our
society are represented. I am not of the
opinion that because of that there should be
Upper Chambers in our country. Certain
hon. Members who spoke yesterday said that
for a thorough consideration of the legisla-
tions passed by the Lower House Upper
Chambers are needed. T do not agree with
that view. Our Assemblies and Parliament
d. not take decisions which require any re-
consideration, Without a thorough exami-
nation they dJdo not pass any law  There-
fore, Sir, in my opinion these Upper Cham-
bers arc not needed. Our Assemblies and
Parliament  which consist of Members
directly elected by our people are responsible
for taking the necessary steps with a view to
fulfilling the desires and aspirations of our
people.  Wherever we have such Assemblies
and when we have the Lok Sabha here there
is no need to have Upper Chambers with
power to question the decisions of the lower
chambers.

As [ said carlier, a resolution has been
passed in the Punjab Legislative Assembly
abolishing the Legisiative Couacil there,  As
far as 1 know it was prompted to take this
step because West  Bengal  abolished  its
Council. There are Legislative Councils in
manv more States They should also be
abolished ard necessary steps for that should
be taken in the concerned Assemblies.

I was really pained to hear my hon.
friend from Madras, belonging to the D.M.K.
Party, saying here that they are trying to
increase the membership of their Upper
Chamber. In this twentieth century when
instead of accepting a progressive measure
abolishing the Upper Chamber they are
trying to increase the membership it cannot
be said as a progressive step.

Sir, instead of leaving it to the State
Assemblies to decide whether they should
have Councils or not and then bringing
scparate Bills here in respect of each State
1 would request rhe hon. Law Minister to
bring a Bill amending the Constitution. [
am sure he will say that they are ina
minoritv and they may not get the nccessary
suppo-t.  But I can assure him that if he
brings a Bill now he will get the necessary
support. Therefore I request him to bring
such a Bill immediately.
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The hon, Minister may argue that the
Rajya Sabha is necessary because whereas
in the Lok Sabha there are Members elected
directly by the people in Rajva Sabha the
different States are represented. I must tell
him that in the Lok Sabha also there are
Members from the different States. There-
fore a separate House for giving representa-
tion to the States is not necessary. If he
still says that the Rajya Sabha is necessary
I would like to suggest that its constitution
should be chunged so that the States are
given equal representation.

(Abolition) Bill

In the end, Sir, I would like to conclude
by saying that the Rajya Sabha and Legisla-
tive Councils should be abolished and a Bill
amending the Constitution on that line
should be brought here, With that request
to the hon. Minister, on behalf of my Party,
1 support this Bill.

SHRI E. K. NAYANAR (Palghat) : Sir,
while Mr. Abraham was speaking in
Malaya:am, they have not taken down the
minutes. We got the information from the
Lok Sabha office that speeches in Kannada,
Malayalam, Tamil and Telugu will be trans-
lated into English and Hindi. But we want
to xnow whether any arrangement has been
made to take shorthand notes of speeches in
these languages. In that bulletin which we
received from the Lok Sabha office, position
regarding taking down shorthand notes is
not clearly indicated.

MR. CHAIRMAN : There are no short-
hand-writers in all these languages here.
So...(Interruptions)

SOME HON. MEMBERS : Why ?

SHRI A, SREEDHARAN (Badagara) :
We have given them sufficient notice, Sir,
Why should they not arrange for its being
taken down ?

SHRI RANDHIR SINGH: Some
arrangement mus' be made. We are all one
with you,

SHRI A. SREEDHARAN : It should
not be done in such a half-hearted faskion.

SHRI RANDHIR SINGH : You may
also give your co-operation. Government
must give their full co-operation,
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MR. CHAIRMAN :
recording of all specches,

SHRI E. K. NAYANAR :
translation in English can be taken.

MR. CHATRMAN : It will be translat.d

But we have tape-

But the

from all the languages into Hindi and
English.
SHRI E. K. NAYANAR : There aie

fourteen languages in which Members are
entitled to spcak on the Floor of the
House,

SHRI RANDHIR SINGH : At least for
these four languages, arrangements must
be made immediately. We are all one on
this.

MR. CHAIRMAN : All the speeches
are tape-recorded and they will be irans-
cribed later on. We have no shorthand-
writers in all the languages.

SHRI E. K. NAYANAR :
them.

We shall get

SHRI A. SREEDHARAN : We shall
provide them,

MR. CHAIRMAN : Hon.
can discuss  the matter with the
Speaker.

Members
Hon.

SHRI A. SREEDHARAN : Tape-record
is not the original record.  According to the
rules, original record must be kept . and
tape-record is not dependable ; it is not
acceptable that way as a record.

SHRI SEZHIYAN : May [ make one
submission ? When Meémbers make speeches
in Hindi or Englisii, those specches are beirg
taken down in Hindi or English, as the
case may be. Supposing a Member speaks in
some other language, then you say that the
tape-recording  will do. Why should the
same method not be followed for speeches in
Hindi and Fnglish also 7 When you
allow a certain method for speeches
in English and Hindi, the same method can
be adoptud for speeches in the other langu-
ages also. Il the Secretariat feels difficulty
in providing stenographers, we are readv to
provide them.

SHRI RANDHIR SINGH : This matter
should be expedited. That is the sense of the
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House. It mnst be conveyed to the Hon.
Speaker. The House is ome on this that
arrangements must be made immediatcly for
this.

(Abolution) Bl

SHRI N. SREEKANTAN NAIR
(Quilon) : We want a ruling from the
Chairman. The Chairman is here and we

want his decision.

SHRI A. SREEDHARAN : We want
a ruling from the Chair and not from the
hon. Member.

SHRI RANDHIR SINGH -
ing my hon. friends.

I am help-

SHRI N. SREEKANTAN NAIR : We
are thankful to him for his support, but we
want the decision from the Chaitman.

SHRI RANDHIR SINGH : 1 think my
hon, friends have misundersiocod me. 1 am
one with the whole House that arrangement
must be made immediately and no delay can
be brooked in this.

MR. CHAIRMAN : Now, Shri A. S.

Saigal.
SHRI B. K. DASCHOWDHARY
(Cooch-Bibar) : 1 had made a submission

that similar arrangements should be made
for simultaneous interpretation in other
languages also, like Bengali and Assamese,
for instance.

MR. CHAIRMAN :
the House!

That is not before

SHRI B. K. DASCHOWDHARY : 1
would like to know whether any action has
been taken on that matter.

MR. CHAIRMAN : Let him not inter-
rupt the proceedings of the House in this
matter. He can see the Hon, Speaker and
discuss the matter, and let us see if he is
able to help the hon. Member,

AN HON. MEMBER : He must be able
to help.

st qofe agme (Fasmage) : weas
Aaaq, qwra s F caeaa w1 A
fast e & iwd R.. . (vawwm). L,
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w3t w19 F |ran gArR faa 7wt
WIeT ®AgIAR @Y Wi fagr, &
T s fr g A N e A
sugeq) &A1 TIfgn w7 w9 7 grwIad
®) gIETr F P AV OIT FY GILT AT W
T ¥ 3 wifgo e za & fag ot w
T &1 sggear weAr Afze arfFd 37 /)
%Y§ famaa a, .,

MR. CHAIRMAN : I called upon the

hon. Member to speak on the Bill and not
on this question.

SHRI A. S. SAIGAL : These things
arc going on, So, What are we to do ?

MR. CHAIRMAN : | would now allow
him 1o speak on this.  If he wants to speak
on the Bill, he may do so.

Wl @o fae wgma - 7 za faw
aada #77 % fA0 @y garg | A Qe
AtaY 5 4 ag avEr A § f5 9 oage
Btz 2 o7 fF Aad w1 2 oA Ay
ot gat @v1 ¥ 39 &1 WHeewA aef a7
Y grar ...

SHRI N, SREEKANTAN NAIR : On a
point of order.
MR. CHAIRMAN : If the point of

order is only for giving information, then I
shall not allow it. If the point of order is
really a point of order, then 1 shall hear it,...

SHRI N. SREEKANTAN NAIR : 1
want your rul’ng on one matter,

MR. CHAIRMAN : If the point of
order proves false, then I shall have to see
what can be done,

ot wr-fae mgaa: A & 53 7 wgAr
sigar fr afg 33 3 eifgme 1 gar
2 otr mfFmds sady ar 19 grags,
[T ANl WYT AVE /AT 19T R E
quAmaT a44) 2, oAl feafa 7 arg qas

wg $3 e § fr o afqarke, usa-
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gar, § Arfazy wrar @i § g €
geqr agr difww, g 919 IW &7 WOE
qsdlg &7 Ofaq aife @Y weder gmdd
qTE ¥ IO IT FI IF WHET F&F |
afeT gz asdr ¥ sOifs f& wiar o
gy AaimFe &, 9 §, mag &, wsqy
W2 #, UFEEE A oelr @A A &
drag adf ¥ zafan ug gart fAg a0
¢ & afz gg ar=dt & 1w v § awd
fa %7 &) @es w¢ fz7 arg a1 Ja¢ &
T8 w7 & agny g fr fag azg 8 awa
A fear & 3a) 4% ¥ 5T 0F 95q &)Y F7
Far afge | afeT § aga7 safws ad
FranT f§ w0 agi &1 & wem A w1
qFAT § I A1 AH FT | 57 & AT H
Fad g 3@ mam g e W & AN
FAY w2eEA 2 I F) WAE A8 w4,
W9 AT qrad @) mew ®I0 A @@i
aifadeia ®1 agige wY7 arfwdge @an
%7 37 §1 Wwrga Hfrg | 77 & g%
ey AzAa g1 @l feeq & Yoy
FUIT 7T 9T F7 A¥fag

fam azz ¥ gre" ww aw'a wr
azt 9% foes fear, z139 =re =1g'q gg
av agl &1 gRI qRT 9T AT gA w7
wid & atT @) afgeafza g¥casf 7 wré
FAZET O JA FT AT 1 2130 WG
agA d AW H aga &F 1 wafan
& tagea owar f& g &1 @ ysg-aw
2, 3NE WE AT H & T EA 1 64
gra § afsr grow wrs S E 97 g
g agt 9T gT feew & @i §
gafan & w19 & sEm fF @1 A
gyIt @zt 9% TAEAT ' FF 31U AO07
fraa fadl ¥ g@ 2 0 99 @ 2, 0F
agr 3sv Aifz N smrear @ AT ew
sqAEq] ¥ @ X7 1 ZA AYT Wq AV
aqAy & W7 2w F |1 F FAw 2o afz
ga Mafafes s &) T g §
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[ 7o wo wgTH]
&t zart faq oz ga ¥ ad) e 2 e oy
TF J5qT E) g OF JAE 9T ET UF g
¥ gm ¥ wfeo & o gra fawd &
Y Y agi 97 @ aF won @fafes
Star & o, g8 &) qUaL IT Al §
§ Wy 1 7w 4 w1 feqwa wia F1 wron
agY | gf, dtar fr ¥ Qedi & aqar e
gt 9T AT FHIY UK § AT /A NI
fe wigm 44 g€ & naadz & 37 wed)
# WY 37 |@ew T 2T =J1fg, A 77 Azt
I q+AY F Ay F1 Aar fyara gar |
a3 & T ¥ gfz 32 |ew w7 AT A1
gNITF IT A @A FTE, RH I A
1 waas FEY A |

gt aF wiar & A F AR A Fr
v7Eia. & wgar g & wiwr ¥ w93
TG wid I3 &1 T 9T I WINT FT
gaforg g wfa wizeas g¥ w7 Aar
ieigmDt FAw afz fgdy A
FgF - & Ar 7 &fao ) afsgr g &
HINIT 9T GHT AT gH0 P AT A2t IA N
it g@rd, grgeY, #Y FuET gd
We@rEA A0 T 1 3F & @iE gA0 Wi
AT |1gd # At amE wa faedr Y
gt v aza ¥ afyg gd grdlg
war) FF A1 wi & arAr @ gafae
gg g€ 2 & gu grdia wiqdt
mi & qAr 9z £ A @ o33 wnae X
A A Az AT Q. FaAqx Y, FAC N
at T g, IA /@ & FUAT TRAREA
gar aifzw 1 ga el & Arg ¥ EFT
qUGT FIAT 2 |

of) forw s w1 (wgaA) : qanafa o,
g Afaedfes #ifaa ogrhas fa=
aY pmtAmy 2 oemar ¥ ag frw @
rarnd &A1 foud ax & FmA afqe-
fe1 sifa® & frged & fada® wrar qr
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w17 zq AT 7 IEEY grAre avéx wY oY |
orw IEY ' ¥ duw afaeafer sifaw
¥ fagza ¥ fadgs zard aw § ol
g9 o1 fore sawr AT w@ § 0 ¢ H
ag @ e ¥ g7 A WUT FIOAR wY WEH
TW 1w 3, 7g aga & wsar I
Brevaw ot Ay oY gufy ¥ faeig
FTAT & IAFY TAFT TATNA KIAT ICFET
T WA AR IR A AT IEH
FCYT A, IO AT ¥ ®q F FE U
grrgqga 7 2 0¥ ¥, gz a1
#F nodfas ofed¥ &1 wear 2 fr afz
AFY AT AT yeAgv FY q@zmfa A §
A guiegww @, 77 ag zq@ faoda
38 grafa # a8 ¢ ay faedaw 2, gu-
FTAT § | AT ATE ¥ GIC 9547 & Al
w4 78 81 37 0F geigHy A€
T ¥ 1 F7 TRAY geArd g& o, wwEw
# gfAgm gz we TR FIT At wOwY
e 2 Srar fr o33 faay A ey agT
feeaifrwa Aafadl @1 & asata & a7y
wiar Azar g, wfsa g faay gafs
A%vs Ie7 N gEda gé 4, gaa
fze1 1o AnfadY 41, afeq ma % qraa
:fazma o zadt freaifowa afadr a8
? ) zawn aremn A1 wifzr, W@ sy
FIT 97 ZY A1 T AT & Y F &)
affT o7 A% w17 Tawr @ A8 T3 2,
AT AT IET AW A A FAET B, A3
AN T WL S A wifgd | faak
gaifeas 71 nF fa@aw fagy ax §
ar wYT I/ 47 qgq oY gl 9

15.00 hrs.

afF7 oF @i A 50 Smf ¢ Ak
faasr zu ngga W &3 ¥ fF gart g
B oqaqT #1 WY =7 gmd g § 7w
TgRee ¥ME A g g A-wale
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WFEN ¥ stz INFS w1 oM@
AT WL B, A 47 NG w3 @
T w9 FRenT &1 G 7, 72 999
a3r mEe 3, afma gwid g & A
oA F a9z § g2 @Eng A3 8, TEI-
far s7-ziatez ¥ d wr e gw
afermrr w71 2 | afsr, aaafr agieg,
HITHT 7z ar1 wadr G Asez qrél-
fama ot Ftaar sad sarar arg Ag
T O &1 FAdET @ omd w1 oWy
471 & fad gqd w7ar €1 sqrar g sarar
gra A zak far #1d gaor Trear gH
afeqmiz ®7ar 2y, faad gov.zrag A
7 81, Aafsa qaar &1 FrdE ardffagmy
2 Lz 8 A 0 oTaw far amit ragm
o 777 HAYZT Atfzar 3 Ra-faaz sz
ara Is1€ 4y | ero Afzar &1 zAr ar f&
FATT & Sarar { sAr30 AT 1P 41
1 WA & fag F-geal &1 USq F, 0F
rar F+7 3, gq7r areA B, Araer faw o#

otz =ter ma 7 @A 9ifed

15.01 hrs.
[Mr. Speaker in the Chairl

fag azg 7 qrowr 7121 9 Frgs2aq
#, 34 57z o gfz =a F9f Fagr 97T gw
Farzeany w1 famfaar gar 3@ 2, aqar
&1 WA g4 qq41 39 ¢, F4q7 F FIE-ge
WAT FAT X 2 A1 7RG FAAT 0 Y-
qq smar g gafAT wre Afzar &
wG fi41 Y g card 91 8T wiT-
[T AY yw7a Y A & afwa mg
& |1g zg At gmA § 3341 #r -
fadaq sarar 21w, wm a7 w1 agam
ST WIET  FIAT 741 99 AT F1 ®7
Y7 ol sgiEr gagia W7 gag A
gafar g1t-geqe A1 78T gr3E &0
micHr AT qifgy a1 wd-faAT ez
Y AIEAT § Iq I FA AA A o0 B
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famrn & sYgar =.fgk | e wre Sz
2@ ¥ oz arar Wy 3 ool
1zd § 6 wady off sraw 12 At sy
% 7 us 27 59 faax q9¢, @rg-faqz
T 9T QAT A usql § g §RG
91T 99 73 ¥, AfwT A% a1 w0 &
7 q919F % fasta ary a1 0f §, L
AT F gra F 2, @y A F YAaae
T gAGTT AMr &, IEA 57 GHIg-Y F
fa=Nar qar <an ¥, ag &7 wsgr 487 &
afFa sa® w103 ag A4 {17 & & dar-
3 weg w1 faafrar a7 w3 ag
faafgar @ew &Y g, 3F IaF W) w199
/A1 & 1 fggeqra ¥ sfagra 4 g quau
gfeat & g9 ar Y & Afea faar
BT ¥ A qr mr@ T Iqr iy § 7
forsrt &9 97 qargAY UIT & &7 A W
faezq 74f §, awmTl #Y ggaT 2, fefegaz
dfaedz Y7 s3327 FY ggwa B, wwwe-
=Y /YT sgRAE A FY gFAa 3 A JA8w
F1 a1 Y2 § 1 g8t ¥ 9N &Y g9 "rAw
313 ¥, AfFa faar #97 T qIwT 29,
FEl qF ATGT AW FAA 2, FATAT T2
A% 219 JTATE | UST T BT 9T AY 2—
faura qwr &, Ign AT g1 49 T
a1y 8, wgr fY qWITA TAET WA §,
afem fasr @7 g 7€ sqasar 747 20
afro qret sgaear it Flaczz g7 &
fam wrg fomrr &5z @art srdy o fzn, fag
¥ SAAT F qZANT FY SAIA { I Y AIET
2Y 1 afea go7 JraT Y IR 78 21,
gz gII9IEA &, IS ATE 2, AV A9
*t ardY §, W2 wIw ¥ £ 77 AN aAgv
wsg g9t & w9 # g1 faadr asdh gw
TAF WIEHT FIA, 35T F §7 €1 Mg,
wadx #1 zfaT 17 & TFH oy weA
FTAT F TE T AN a3 R

o1 Wl F Ar7 § g9 fadaw w1 ag
fad & exing sxar § ¢ agar fe G
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[t frm ==z W)
aargm W faswe @2 N wEAAT 9T
aefii & faae &7

SHRI JAIPAL SINGH (Khunti) : Mr,
Speaker, 1 do not know whether I am speak-
ing from the place where I should be because
there have been so many changes, and many
members have been worrying about my own
personal change—in my appearance.

When we are thinking of this Bill, if at
all we are democratic, there should be no
opposition to this at all. But we must under-
stand the meaning of democracy, when we
are talking such a lot about it in this House
In this House, there are a couple of nomi-
nated members. In the other House, there
are quite a few of them. Does democracy
mean election or nomination ? That is the
issue, If the Upper Houses, wherever they
are, are elected, then they are democrati-
cally chosen. I they are indirectly elected
it is again underdemocratic. Indirect election

is not democracy at all. Then let us all be
directly elected.
The whole thing is this. We have 1o

make up our mind as to how representative
members of the legislatures in the States and
here have to be.  We hive about 250 million
voters here. I have been a member right
from the very beginning. Many ol my voters
do not know where Delhi is

AN HON.
here.

MEMBER : Bring them

SHRI1 JAIPHL SINGH : I no not belong
to Kanpur,

SHRI §. M. BANERIEE (Kanpur):
I have not interrupted him. We belong to
Balia, Azamgarh.

SHRI JAIPAL SINGH : Balia people
are all mad. That was why they got thrashed
by the British, and rightly so.

Let us talk a little bit of sense. This
peculiar scrt of arguments being trotted out
here rather madden me. What do we mean ?
Can you be representative of anybody else
but yourself 7 What does :epresentation
mean ? Do you represent me ?

SHRI S. M. BANERIJEE : No,
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SHRI JAIPAL SINGH : You cannot, .

SHRI JYOTIRMOY BASU (Diamond
Harbour) : I dare not.

SHRI1 JAIPAL SINGH : He dare not
because he has not got the guts to represent
me.

What I feel is that it is not a question
of the House of Lords. ‘There is one mad

fellow from Bilaspur here. He does not
know the meaning of the ‘House of
Lords’.

SHRI E. K. NAYANAR : Is this parlia-
mentary 7

SHRI JAIPAL SINGH : We have the
‘House of Ladies here, not the House of
Lords’.

SHRI 5. M. BANERIJEE :
a Minister :

Tobe lady is
the lord has no place.

SHRI JAIPAL SINGH: The hon.
Member from Kanpur—1 should like 1o be
polite to him because he is very much jn-
terested in tanneries  (farerruptions.) This
questicn of den.ocracy is also a question of
expense. If 1 may be forgiven for putting it
that way, the whole lot of us here are wasi-
ing thousands of rupees in vur mad behaviour
here. There are people in the galleries who
come and see how we work...

MR. SPEAKER : That can be talked
among ourselves, not in their presence.

SHRI JAIPAL SINGH : They are much
wiser : they are better observers. They see
how we are conducting ourselves. Would you

ke me 1o tell yor how much it cosis
our couniry for us to sit for a day...
(Interruprions.) 1 am not supporting a

second chamber as a nominated bodv, but
certainly as £n elected body. Somebody said
about four houses and five houses. Heaven
knows how many houses he wants...(An
Hon. Member : Pillars). Why not lct every-
body have enough ? T support this in the
sense that i we want to be democratic let us
be honest 1o ourselves and make represen-
tation as represcntative as possible. It can
be possible only if we reduce the minimum
of representation and make it as small as
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possible. For a country like this, it cannot
reduce the number of the electorate. Ours
is a large country. For example, | believe
the constituency I come from has a stretch
of hundreds of miles. 1 really do not know.
They do not know where Delhi is...
(Interruptions.) 1 do not want to be wikind
to hon. Members. But I should I like them
to be honourable in their behaviour ; I wisu
they were honourable. 1 have ceased 1o be
dishonourable ; that is why 1 am an hon.
Member.

SHRI S. N. MISRA (Kannauj) : All the
aspects of the case have been discussed here.
One aspect of the case on which no light was
thrown is: consistency. There must be
consistency. It is only in the last session we
accepted the recommendation o’ West Bengal
Assembly and abolished the Council there.
There should be constituency in what we do
and without further discussion this  Bill
should be accepted.

MR. SPEAKER : Shri Sreedharun.

SHRI A, SREEDHARAN (Badagara) :
started speaking in Malaya.am.

MR. SPEAKER : You know English
very well.

SHRI A SREEDHARAN :  But | know

Malayalam better.

MR. SPEAKER : Just a minute. There
are Members who used to speak Hindi or
English very well. This arrangement was
just made to help those who do not know to
speak in these two languages, 1 think you
will take what 1 say in the right spirit. If
this continues and 1 have to listen to 14
different languages, God help us. I will just
keep dumb uver it.  That is all,

SHRI P. P. ESTHOSE (Mavattupuzha) :
But, Sir, the interprelation arrangement is
excellent.  ([nterruption),

MR SPEAKER : Order, order. How
can one expect everything overnight ? It is
good that we have started something ; but we
have not done it cent per cent : we will do
it. We are trying to improve it. But you
should help me. Those gentlemen who are
able to speak and understand English or
Hindi, why should they fall into this ? I do
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not mind ; you can go on speaking. but it is
only my reguest.

st anasx fag saag (Fee) @ am-
g meast 7z, 730 fAdza 2 e Are-
7 gz g4 & Fa.7 gfg gody A7
wgr F AT 3 1 77 qga qvg) 1T § )
TN TIFATT ATFT ZAIE qIH WY CET R
A gard aww 9 o @1 1@ &1 F9ar
FRHT AYAT AT § A dfwy

MR. SPEAKER : We
what the country is missing.

do not know

SHRI SHEO NARAIN (Basti) : Where
is the Cabinet ? No Cabinet Minister is
there. This is not proper.

SHRI P. P, ESTHOSE : He is a gentle-
man who knows English also, but he always
speaks in Hindi. When Shri Sreedharan
speaks in Malayalam, we get through the
ear-phones a very excellent English
translation.

SHR1 SHEO NARAIN : Where is the
Cabinet 7

MR. SPEAKER : One Minister is sitt-
ing. (/mterruption)

SHRI S. KANDAPPAN (Mettur) :  Sir,
I want to make a brief submission. With
due respect to  your observations, I would
like to point out one thing. There is the
question of the record. You were not here
when this issue was raised. As far us our
speaking in our mother-tongue is concerned,
there are two aspecis. One, we can better
express ourselves in our mother-tongue ;
another thing is the sentimental aspect about
which you know You know since our
freedom, our Members from the Hindi belt
had the privilege of expressing themselves in
their mother-tongue, and after two decades,
we are getting that privilege. I hope that
the Lok Sabha Secretariat wou'd not grudge
it and will improve upon the facilities that
are alrcady there.

With regard to the records, I have been
raising this issue of having a sort of uilingual
record in our library as well as those p:ncrs
which are circulated to Members. What
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happens at present is this. Those speeches
that are made in English are recorded in
English, and those delivered in Hindi are
recorded in Hindi. For those who do not
understand Hindi, the problem is that we have
got to refer to certain things in  the library.
It is not possible for us to get a translation
then and there nor can we seek scme Hindi
friends to get it t.anslated for us.

I rememnber when the DMK group repre-
sented by our leader, Shri Anbazhangan met
you in the Chamber soon after you were
clected to this high olfice, you promised us
that you will look into the matter and sec o
it that we get a sort of unilingual translation.

Here, 1 would like to make another
submission. Now, the interpretation is coming
into effect only in respect of four languages.
Itis wery difficult, however efficient the
interpreter might be, to have a clear transla-
tion. So, T would plead with you that, avail-
ing ourselves of the facilits that is there for
tape-recording, you should see to it that an
exact and clear transiation of the original
speeches delivered, whether they are in Tamil,
Malayalam, Telugu or Kannada, is made
available to Members cither in English or in
Hindi or in both the languages.

MR. SPEAKER : [ am wvery happy
that we have made some humble beginning,
and I am very hopeful that we would try to
extend it and try to get good stafl. But for
the time being, we are facing a few difficulties.
1 will call a meeting of the representatives ol
all the four States and I shall try to under-
stand your difficulties. 1 shall also try to
make you understand my own difficulties.
But please do not give it a colour, We are
all interested in hearing and understanding
each other. If we are to speak in our own
languages. it is very difficult for the Chair. 1
will sit here deaf and dumb listening to your
speeches. 1 would be very grateful if those
who know English very well can speak in
English till we have some very efficient and
competent stafl. Every mechanical equip-
ment is available. For the time being, we
have acceded to your request and made a
beginning.

SHRI1 SHEO NARAIN : There is no
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Cabinet ministzr on the treasury benches. We
must have a Cabinet minister,

SHRI 5. M BANFRIJEE : An ex-Cabinet
minister is there by vour side.

*SHRI A. SREFDHARAN (Badagara) :
Respected Mr. Speaker, 1 heartily welcome
this Bill sccking to abolish the Legislative
Council of the State of Punjab. As in
several other matters the inspiration for this
measure alse has come from my State. When
I am speaking in Malyalam. 1 am reminded
of 2 lincs by Shrr Rabindera Nath Tagore
who was a poet of international fame. He
had said, “*When the beart wishes to pay its
debts it must have a vcoin with a stamp of
its own kingdom on 1. That, Sir, is the
mother tongue,

Sir, the opportunity | have got (o speak
in my mother tongue is as a result of some
experiments conducted on democracy. In is
only another part of the same experiment
which prompted the Gowvernment to come
forward with this measure seeking to abolish
the Legislative Counzil of the Punjab.  Sir,
this Upper Houses have a hislorical back-
ground based on this background we have
adopted a method suitable to our country,
We have borrowed these Upper Houses from
the Britishi Parliamentary system. Basically,
there 1s fundamental Jdifference between our
democracy and that of Britain. The Buitish
system of democracy was evolved as a result
of series of experiments but in India demo-
cracy was born out of a national revolution.
In the Round Table Conference held in 1931
in London, Mahaima Gandhi, the father of
the nation, had explained into detail the role
of Upper Houses in the democratic set up of
India. He said in the Conference, '*Person-
ally 1 am of opinions that we can do with
ovne Chamber only and we can do it to great
advantage. We will certainly save « great
deal of expenses if we can bring ourselves to
believes that we shall do with one Chamber".
This was first implemented by abolishing the
Upper Chamber in Trivandrum, In the recent
past we came across an inspiring experiment
in the Indian democratcy. A party which was
returned to power on the same symbol, on
the sane ballot and on the same manifesto

*The original speech was delivered in

Malayalam.
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has been split into ruling party and the
opposition.  This was hat-trick of Mr,
Nijalingappa. Similarly, when 1 speak of
Upper Chambers, two issues come to my
mind One is how dne can give shape to
the representative character. Second is how
to share the power in a democracy. Regarding
the representative character many eloquent
speeches have taken place on the Floor of the
House A progressive democracy accepts
only the people's represeniation. In the
Monarchical Britain if there has been an
Upper House, it is due to the peculiar situa-
tion prevailing therc. Uppzr Houses have
been existing as a place for giving berths to
those who did not want to get in the Legis-
lature by means of a direct clections In the
namc of Upper Houses, there has been a lot
of political chicanerv. Firstly, we have seen
instances where people who could not fuce
a direct election getting into the Upper
Chamber through its back dieor, One example
I can cite.

In the 1962 General Elections the then
Mysore Chiel Minister Mr, Nijalingappa was
defeated. When he was defeated in  the
election he put his proxy in the Chair. That
proxy had openly said that he was like
Bharata who ruled over Avudhya in the name
of Shri Rama, This Mr. WNijalingappa who
was defeated in the General Election
approched one Mr. Poorna Nand who was
elected from Bhagalkut Constituency. He told
Mr. Poorna Nand that if he could vacate his
seat in the Legislature he could get into
Legislature from that Constituency. He made
Mr. Poorna Nand resign his seat in the
Assembly and was offered a seat in the
Council. These Upper Chambers thus give
plently of scope for such people to get into
the Legislature. Mr, Lobo Prabhu who
preceded me said that the Upper Chambers
are necessary (o give representations to all
sections of society such as teachers, scientists
and eminent techn-ocrats, In my own state
there is no Upper Champer, But substantial
section of the representatives of the Assembly
in my state consists of teachers If you
examine the Constitution of any Legislature
Assembly. you will come to know that the
above argument is hollow. In this Lok
Sabha itself the leader of Marxists party Mr.
A. K. Gopalan was a teacher himself. In
this House there are so many people who
have reached the hight of fame in various
walks of life.
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All of them have come here with the
support of the people. India has always
respected wisdom and Jearning. I any one
says that in order to give cognition to wisdom
and learning we should have scon chambers
in this country which has produced Kalidas
«nd Profulla Chandra Bose that dis plays
only his ignorance of India’s cultural heritage.

Today this new experiment is undertaken
only at the instance of State Governments.
A Rajya Sabha s still here at the Cenire
and these people here do not have the cour-
age to abolish it. Without abolishing the
Rajva Sabha, they are now saying @ We are
bringing forward this progressive measure”,
We are not fools 1o believe that statement.
In this case, it was Bengal and Punjab which
gave a lead and this example which was
shown by them will, 1 home, be followed up
by this Government at least at this latest
stage, 1t is only non-Congress Governments
like those of Punjab and Bengal which are
implementing the ideal which Gandhiji had in
mind. The Congress Party which has been
in power for the last 22 years has not been
abie to abolish Second Chambers.

This measure is indeed a noble measure
and as pointed out my honourable friend
only a Constitutional Amendmend Bill can
bring about a radical reform in our demo-
cratic set up and hoping that this will prove
to be the first step in that direction, I heartily
welcome this measure once again,

SHRI ABDUL GHANI DAR (Gurgaon) :
Spoke in Punjabi.

MR. SPEAKER : Spoke in Punjabi.

MR. SURENDRANATH DWIVEDY :
Sir, he belongs to Haryana. Let him speak
in Harayanvi.

SHR1 ABDUL GHANI DAR : I do not
agree with my hon. friend . (Interruption),
What is Haryana ? What is Uttar Pradesh ?
This is desh,

awrat 7 & zafac @Ar fe gadt ofr
Stzg A ¥ 7 o & 5 e FYE) o
deatratataa s sava o gR Tw
i &1 & § fF agqe 7z A A &
& gaqr 34 915 97 FT A7 F g
T wiar § WY % agi ¥ w@r g oog
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SHRI J. N. HAZARIKA (Dibrugarh) :
I rise to support the Bill becuuse the people
of Punjab want the abolition of the Legsla-
tive Council. The abolition or continuation
of any Legislative Council is the concern of
the State itself and it doss not concern the
entire country. The people of Punjab want
that it shou!d be abolished. Therefore, 1
support 1t,

There are a lot of arguments for and
against 1he existence of the Second Chamber,
One of the reasons on which the cxistence
of the Second Chamber is justified is the
theory of checks and balances.  All students
of history and politics know that there are
both the sides for the existence of the Second
Chamber. 1t 15 necessary  somelimess even
at the cost of democracy also because it
gives an opportunity to the Governiment to
review a matter passed by a democratic
legislature.  Everything done in  democratic
legislature may not always be correct and
perfect. Therefore, a second thought is
necessary for which the Second Chamber is
provided. One of my hen friends has said
that the Second Chumber provides rehabi-
litation for the deleated candidates. Actually
that is not so though it is being utilised
not only in one cise which was referred to
by one of my hon. friends—Mr. Mohanlal
Gautam--but also in two or Lhree more
cases, namely, Mr. Ajit Prasad Jain and
Mr. Malaviva who were defeated in the
clections, were taken in the Rajya Sabla.
I am not very much concerned how people
go there and all that. In the past in our
couniry the Second Chamber was necessary
to give representation to those who were
unrepresenled in the democratic legislature ;
certain people could not be represented in
the elected legislatme and they cou'd be
well accommodated +im  the  Second
Chamber. As some of my hon.
friecnds have said, sometimes persons who
really have to be represented in the
democratic legislature in the interest of the
country who are not other wise represented,
bave to be accommodated in the other
Chambers so that the country may get the

KARTIKA 28, 1891 (SAKA)
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benefit out of their representation. So, in
o Central Legislature here, we have got
two Chambers. But, on one point 1 cannot
agree. G vernment may have a legisla‘ion
or may have the Constitution amended so
that any community or any section of the
country whose representatives are nominated
bv the President now, need not necessarily
be represented in the demociatic legislature
or the Lok Sabha, I thev are not  elected
in future, they should be represented in the
Rajva Sabha becausc their presence some-
times disturbs the balun~e¢ of the House at
the time of Division in the Democratic
House. Therefore, in our country in the
Lok Sabha when there are representatives
who are nominated, they should go and
they should be given representation in the
Rajya Sabha.

I do not agree with mv friend, Shri
Bedabrata Barua who spoke earlier that the
size of the State does not matter for having
a second Chamber. 1t alwavs matters from
the point of wview of wviability of that
particular Stat:.  One ol the viabilities is
finance. Thorelore, the size of the State is
always counted. It isnot alwavs based on
principles.  Sometimes on some principles
one can justifly a second Chamber and on
the ground of practicability also. Therefore,
it depends upon the people in a particular
State whether they would like 10 have the
Legislative Council continue or not and if
they want it, we should supprt it,

With
Bill

these lew words [ support the

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Mr. Speaker
Sir, T am grateful 1o you for giving me a
chance 1o say a few words in reply to the
points raised by different hon. Members.
I am really very much grateful to all the
hon. Members who have unanimously
supported this Bili. There was not a single

Member who oppose it. Therefore, 1 am
very grateful to all of them,
But a few proposals have been placed

before this House for considcration. All
the Members have unanimously expressed
their view that they are in favour of the
abolition of the Legislative Councils from
the States. But it is with in the purview
of the State legislation. There are only
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somy States which have been excluded and
where there are nd> Legislative Councils.
But in all the other States there are Legisla-
tive Councils by virtue of the amendment
introduced in the Constitution from time to
time. Now, il the States are coming forward
with proposals that their Legislative Councils
may be abolished, we are considering their
recommendalions and wherever such a
resolution passed by the Legislative Assembly
of that particular Statc as provided in
Article 169 of the Constitution is received
by us, we waste no time in taking active
action and the Bill is prepared and introduced
for consideration of the House. So. wherever
there is any proposal to that effect, it shall
receive the consideration of the Government.

One hon, Member from Tamil Nadu
belonging to DMK  uxpressed a grievance
that the State of Tamil Nadu has sent a
resolution of the Assembly recommending
an increase in the number of members of
the Legislative Council.

A similar Resolution or Propusal was
also reccived by the Government from the
Maharashtra State and both thesc proposals
were considered by the Cabinet and they
are still under conside:ation and some
suitable action will be taken very soon

Therefore, so far as that question is
concerned, there is nothing to worry.

Now, as regards the question of the
abolition of the Rajya Sabha, some hon.
Members have expressed the view that the
institution of Rajva Sabha is not necessary,
it is an unnccessary Chamber and that it
should be abolished.

Sir, the question of abolition of the
Rajya Sabha is not as simple as that of the
legislative council of the State. Whereas
the legislative council could he abolished
simply on the basis of a Resolution passed
by the Asserably of that particular State,
this is not the case with respect to the
Rajya Sabha. For Rajya Sabha, amendment
to Article 80 of the Constitution has got to
be considered 1 can assure hon Members
that this suggestion will also receive consid-
eration from the Government when properly
placed for this purpose.

There is nothing more to be replied to
urd 1 once again thank the hon Members
who have given support to this Bill.

NOVEMBER 19, 1969
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MR. SPEAKER : I think all of us
should adopt the Bill rather than taking
more time  Actually we have taken thrice
as much time as was scheduled for it.

The question is :
“That the Bill to provide for the

abolition of the Legislative Council of
the State of Punjab and for matters

supplemental, incidental and consz-
quential thercto, be taken into censidera-
tion.”™

The motion was adopted.
MR. SPEAKER : The question is :
“That clause 2 stand part of the Bill."
The motion was adopted,
Clause 2 was added to the Bill.
Clauses 3 to Y were added to the Bill.

MR. SPEAKER : Now, the question is :

“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.”

The moation was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Biil.

SHRI M. YUNUS SALEEM
move :

» Sir, 1
“That the Bill be passed.”

MR. SPEAKER : Motion moved :
“That the Bill be passed.”

SHRI S. N. MISRA (Kanauj) : There is
one constitutional difficulty thdt you have.
Article 168 provides that for every State
there shall be a Legislawure which shall
consist of the Governor ; and in the State of
Punjab, two Houses. Article 169(2) provides
that any law referred to in sub-clause (1)
shall contain such provision for the amend-
ment of the Constitution, as may be neces-
sary to give effect to the provision of the
law. Therefore, I suggest, from Article
168 (a) the word ‘Punjab’ should be deleted.

MR. SPEAKER : T am told, all these
difficulties were gone into and they are
quite aware of it.
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15.56 hrs.
[Shri M. B. Rana jy jke Chair)
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*SHRIE K. NAYANAR (Palghat) : Mr.
Chairman, Sir, utilising the facility that has
been provided to us to speak in our own
language I would like to speak in Malayalam.
It is for the first time that I am getting an
opportuni'y to speak in my mother tongue in
Parliament.  Sir, at this time when this Bill
is going to be passed I would like to say
with some pride that it was my Statc which
took away the Upper Chamber first. In
Kerala, when the Travancore Assembly was
constituted there was no Upper Chamber,
We are now trying to take away the Upper
Chamber from each Stale and as a part

—_—

*The original speech was delivered in Malayalam.
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of that effect we are now passing this Bill
abolishing the Legislative Council in Punjab.

Sir, the atmosphere in our Country has
changed after the 1967 General Elections and
because of that we find these changes being
brought about. Instead of abolishing the
Council in each State and bringing a Bill
here it would be better if a Bill amending
the Constitution is brought here enabling
us to pass a legislation abolishing all Upper
Chambers.

There are some people and some inte-
rests who want to retain the Upper
Chambers. Why is it that this matter is
proceeding very slowly. In 1956 when the
reoiganisriion of States took place on the
basis of language there was very Ssirong
objection from the ruling party. But 1gnor-
ing that opposition the reorganisation of
Andhra, Maharashtra and Maha Gujarat
took place. After the General Elections of
1967 it has become casier to make these
changes. In many States the Congress has
lost power. The States which have decided
to abolish Legislative Councils are not those
where the Congress is in power. These
changes can be brought about if a Bill
amending the Constitution is passed by us
and then we will be able to carry out the
desires and aspirations of our people.

Today we have two Chambers at the
Centre, The Upper Chamber is not neces-
sary, Crores of rupees are wasted for the
purpose of maintaining this Upper Chamber.
The Lok Sabha has got more powers to
bring forward legislations. 1 am not saying
that the Upper Chamber should be abolished
altogether ; 1 am only saying that its
constitution should be changed so that all
nationalities are given vqual representation.
The problems of minorities should be attend-
ed to and removed. For that pu pose
their representutives should discuss with
equal powers. In a vast country like ours
there are many minority problems and
communal problems, They should be given
proper representation and for that an Upper
Chamber is necessary with equal powers as
the Lok Sabha. By mere abolition of Rajva

Sabha it will not help the progiess of
democracy.

As a beginning, Sir., the Punjab
Legislative Council is being  abolished,

under Article 169. 1 think, there are nine
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Legislative Councils. In two States they
have been removed. Even though there is a
proposal to abolish the Legislative Council in
Madhya Pradcsh, no legislation has yet been
framed All Upper Chambers should be
abolished and Rajya Sabha also should be
abolished. Instead of Rajya Sabha in the
Lok Subha there should be representation of
all mnationalities and in that way we can

solve the problems of minorities. With this
suggestion, Sir, I welcome this Bill.
16.00 hrs.

SHRI N. K. SOMANI (Nagaur): I

would mnot normally have stood up to
participate in the third reading on a Bill like
this because the final decision on a matter
like this belongs to the State Government
which has chosen in its wisdom to abolish
its Upper Chamber but 1 am taking this
chance to express a thought or two because
some hon, Members have taken an extreme
point of view and have said some harsh
words against the second chamber in the
States as well as the Rajya Sabha here. [
do not want to go into the entire history of
the bicameral structure of the legislatures,
This will have to be left to the best judge:
ment of the assemblies concerned. But1
submit with humility that democratic insti-
tutions have not yet taken such a crystallized
shape and our traditions are still young and
a lot is said on what is frcedom and
democracy in this country and new defini-
tions flow from new leaders everyday.

Therefore, if we have a second House,
it means just second thoughts for any item
of programme or legislation that we have.
I have not stood up here 10 say anything
against the Bill, which 1 made very clear. [
would like to say, before 1 s:t down, that it
shouid have an early passage. But, asl
said, it is not fair at this stage of time in
which our country is situated, to take an
extremely harsh view and say that the
second chamber is completely either
out of tune or completely unnecessary.

Mention was being made that the
second chambers are not at all representa-
tive of the aspirations or the needs of the
people, just because they are either nomi-
nated or just because their entry in that
House is based on indirect elections. I
would only like to say that unfortunately,
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to a very large number of people, elections
to the Lok Sabha and also to the Assemblies
have become verv expensive both in terms
of time and in terms of money. There are
a very large number of people who cannoot

afford it : some people do not have the
inclination ; others do not have the
resources : and then theie are special

categories as pointed out by some Members,
like artists, scientists or philosophers or
research people or even students and minori-
ties who would have to be nominated
in one time or another in our present
system and in our way of life for quite
sometime to come.  Therefore, 1 would like
to counsel that each perticular action like
that would have to be careful, that we
should hasten slowly as far as these things
are concerned.

With these few words. T would like to
commend the passage of this Bill.

st wimar mra  (FiIr) . owsAw
wgizy, gara fawra qfeeg Y W ®7d
Ffagn A Mgz fam gr 12 § g9 &
2IfR® ®q & nndy wvar g wv ow
FIFIT ¥ ) WY 721 F) fanA afraaE) #)
Aw w7R 3wyt A pogn & fan ot
¥ genarz 3020 & =vzAT g fF gl
Ft z7ow faury afrgz ¥ = 7 fam
Fra Otz sa ¥ A dmr @y gz feas
tHFl ¥ FegrA ¥ Amrar arg oy & Az
Nt sz g fe Fe d S wsy A R
g &Y ot ofn frar wrar aifzr o gast
W 1% & wir Frara afvgal & oa
w73 ¥ ¥ wfqgrg 7z @ f5 FamEy
w#f @ miam  af=fafeai @ A fE
rAFEA e A FIT A TAAR wG
¥zaH ndwr wT ¥ I3 34T 2 oAt
ag saar & fig # 1o 7 FEOr WA
&, afY v § §2-33 wfeat 7 oy
QI F7AT A1z F, wAAr & {Eos i)
FAr F12F 2, A Az OF T ACH E)
w7 1 gafan & sigar g fe faara afrexy
aYs Trer gar w1 &g 21Ar fze ) 9l
ag oY dar a¥ @ g @ & wET W
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fawre 78 & 7€ ¥[X wvea A g R,
ged 74 & fas 7Y & fa=ard w1 @wT
agt ¥, 7zt 7z @4 far ong afs agt @
Tz 3 Y AveR frad A | ol as A
qrzdr Fazent wf=fafe se7 o & 97w
viwqy fgar fzar sar 2 usgafa waq &
tay-me famr fog @y g Aaw mE
fzar fzar wrar ¢ | afy 33 &) & gt
#r gar fgar & arg, gzt @A ®Y
zrad fear & arg gt w15 Iear 78
gar azr & mia Aw fgar fzg ard ar
az arz7 1 ¢ sfogqr &) gasr qrls
®7 g% § f& gfozar &1 fraar saaade
gor ¥ | afes fa2eft afafafadl #t i
& ¥ Trar T &0 gafan ooz g
T gHIN 47 ¥@ F FeqA A FU0A0 A0q
o7 oz vaw gfafafaa) 1 §aqa7 % =g
% a arfgaz fewr @rg qra @ @
arfriy aT HFE T A N @

fwgr a3 1

SHRI SRINIBAS MISRA (Cuttack) :
I want to make it clear that I support this
Bill only on the ground that the Punjab
Legislature wants it. The Constitution
gives the legislature the power to pass a
resolution and only on that ground I want
to support the Bill. The other discussion
regarding the existence or the utility of
second chambers is not final nor conclusive.
If we want to discuss it and come to a
conclusion here, the whole nation has to
debate on this.

Side by side, Maharashtra wants
expansion of the Upper Chamber ; Tamil
Nadu wants expansion.  So, in this country
itself, therc are two divergent views.

The legislatures of two important big
States want that it should be maintained and
extended, whereas some other States want
it to be abolished. 1Tt is left to the States,
Because the Punjab legislature wamts it,
therefore 1 support it and not on the ground
that the second chamber is completely
useless.,

Many things have been said about Rajyva
Sabha. Suggestions have been made that
the Constitution should be amended to
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abolish the Rajya Sabha. For that, the
whole Constitution has to go, becausc about
200 and odd articles have to be amended
and thrown out. That is not a matter
which can be decided in this debate. So
far as this Bill is concerned, because the
Punjab Legislature wants it, I support it.

SHRI B. P. MANDAL (Madhepura) :
Sir, I thank the Punjab Government and
Assembly for bringing such a progressive
legislation. But I am not happy with only
West Bengal and Punjab abolishing the
second chamber.  All the second chambers
in the country should be abolished. A
second chamb:r is not at all necessary.
About the Rajya Sabha, my predecessor
said it will be veiy difficult because the
entire Cons'ilution will have to be amended.
We will have to surmount  every difficulty.
Difficulties are there to be overcome. 1 am
obliged. no dubt, to the Legislative Council,
because 1 have been & member of the Legis-
lative Counci!. T resigned the membership
of Parliement in order to tide over the
constitutional difficulty that was created in
the way of my becoming Chief Minister.

We are imitating the foreign countries
without rhyme or reason having a second
chamber. That is not at all a good sign
for the future. I extend my whole-hearted
support to this Bill. I hope our Government
here also will take credit if they bring a
legislation in the next session abolishing the
second chamber at the Centre—the Rajya
Sabha also, which is a superfluous body.

With these words, 1 whole-heartedly sup-
port the Bill,

st gaswi qm W (@)
JoTRT @z, qH@ HHFFA A HOAr
qiAIT NF T F gl AT Fifad oY
TUATER ®7a & 9 #19 fear @ ag oF
gz s T #1377 s Ay a3z
ginr [+ go1q sz &1 @S AW, gWU
arw ag g1r s =w awg fas #t @@
F73 H§ A 2N A aJ qg a9 o §T
frgnn M @ A f& @Y wwedw
THagA BT g, TiialsE gAE A1 g,
ag @i wgnr, walfe W& WA@E
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sAqmA § Wi go A & afi =@,
a1 MFATEY & AeAT & F AT Foad
A rE AT e & gig @ s W
€2Zq 797 4gi & FifAT # @ AW
W1 T2 37 F) g5 @@ AEET 4
g0 1 @r| At & wa Fifaa aw  gar
g oA w¥ra ¥ wrm F fAu e as
it @, 99 # A7 # sarEr |UAT
it &Y 77 gare AT Evm fR 3R &
faa s1€ vy a1 $E Afaafd
vadt gy« gxrgN A F7 F1E AAT
madl g 2, frga w0 dfaeaes
grrAZY 2, 39 % @i §a1 fRgwa §ar
QI 2 3g g WA @A 201
gltrga @q gvmiEd A A1 gTEAY
waflg qgm, 39 & A7 ga et wea ®
@ gardt faar ofmz ¢ @ qiegEr
quraq &, :q ¥ & 8 grafal w5 fad
usqdifiasa g, aavasr & a7 Wfaa

gad) @A -- 3¥faa @ gy gevdeast
1 gargar fmadt o1, ag wa Ag
famdt | 2w &Y grad o g7 21 @ 2
fr sifrarg w7 @sgargaiz g ¥@r oz,
alz 73 ¥ =7 &7 9417 #) a0 2, wafAn
Al HERHEAF 3 I 41 231 WAT Fhay
2 JTAT — T A1 I SrFA 1 AT WY
7zt @ F¥fraa Y @ew #@ q @ g,
| # @Al gy

AL FA—AGEAEY F o[g AT
a¥feme g1d) 2, @ &~ aT QA1 ggq1 #
famre grar 2, egd 2T AwT FaAY 2,
Ffwa ww 3i% grar & 1 afsq I3 Faw
gyzas g qAar A afe Aw miafaa
w1 agt 92 ¥ wr@ar, & owIwEr A,
gawEI g, A9 & *r9 AF Aar

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Chairman, Sir, while I welcome
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this which is going to abolish the Upper
House in Punjab, I should like this Bill to
include all the States in the country which
have Upper Hous: because the purpose for
which the Upper Houses were created by the
Constitution is not being fulfilled T should
say that purpose is being defeated by the
way the Upper Houses are funclioning in the
country. They have become the refuge of
those pcople who cannot [ace the electorate,
those who are dependiog upon the patronage
of the political eroup of the ruling party.
In a way they have pinjrapoles in which
there are a few docile people, cows, and
some stud bulls who go to dominate those
Houses. This is happening 'n our Rajva
Sabha also,  Therefore, I do not think such
an Upper Housc can serve the function of a
revising body, or any other function or
purpose envisaged for them by the Constitu-
tion-makers. So, all the Upper Hous:s

should go. It is more so in the case of the
Upper House we have here called Rajva
Sabha,

We have here a body called the House
of elders so that the rashness of the lower
House can be checked. It was supposed
that in the lower House some rash people
may come, they may pass legislation in a
rash manner and the Upper House should
check it as a revising chamber. But what is
the actual position 7 Almust all the Young
Turks von find in the Rajva Sabha

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Including your own

party ?
SHRI BAL RAJ MADHOK : Iam
talking of the ruling partv. You are the

rulling party now. We follow your example.
The way the political patronage is shown in
the matter of the Upper House, whether it
is done by my party or your party, it is bad
and it should be condemned.

Therefore, my suggestion is that not only
the Upper Hnuses in the State should be
abolishbed but even in the case of the Centre
there should be some change. 1 do not want
the abolition of the Upper House altogether

in the case of the Centre. But its
constitution and  composition should
be changed. It should take the

shape of the American Senate. The American
Senatl has two members from each State, as
representatives of the State. I would like
our Rajya Sabha also to become merely
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representative of States.  All the States,
whether big or small, should have equal
representation. If a State is too big and it
wants more representation, it can cut itself
into two. But asa State it cannot have
more representation in the Upper House.,

Secondly, some criteria and conditions
should bz laid down so that only senior,
elderly people with some experience can go
there. Now the minimum age limit for be-
coming a member of the Lok Sabha is 25
and 30 in the case of Rajyva Sabha, only a
difference of five years which is not a differ-
ence at all.  Therefore, some other criteria
should be laid down for membership of the
Upper House.

Then, until the constitution and composi-
tion of the Upper House is changed the
system of nomination must be abolished.

The nominations were kept in order to
see that certain people who are ripe in
expericnce, whose experience will be useful
in the Upper House and who would not
like to fight elections, should be put there.
But what do we find ? Even in the case of
nominations, not only party politics but also
factional politics comes in and people who
otherwise have no justification to be there
are put there as nominated members. They
do not behave as nominated people and as
elders, We have seen a very unsavoury
spectacle these days. No sooner had the
split taken place, some ol the nominated
members, who till yesterday were maintain-
ing some kind of an independence  jumped
on to the bandw.gon of the Prime Minister
and post haste joined the Prime Minister’s
camp. By doing so not only have they
lowered themselves but also the Upper
House, all over the country. Therefore, 1
submit that till a change is made in the
Constitution and the composition of the
Upper House, this practice of nomination to
the Upper House shouid be stopped alto-
gether.

SHRI M. YUNUS SALEEM : Sir, 1
shall ignore the irrelevant points which have
been raised but there was onc point raised
by an hon. Member, whom I have just now
satisfied, that by wvirtue of clause 4 of this
Bill, which says :

‘In sub-clause (a) of clause (1) of
article 163, the word ““Punjab”, shall be
omitted.’

we have got to have a consequential



259 Punjab Leg. Councll

(Abelition) Bill
[Sh4i M. Yunus]

amendment of article 168 of the Constitu-
tion also. That doubt expressed by my
learned friend just now has been considered
as the hon. Speaker rightly pointed out.

Now, a few words regarding rhe views
expressed by my hon. friends, Shri Somani
and others. There is no doubt that the
point is debatable. It cannot be said out-
right that the Upper Houses are always
useless in all circumstances. This is not the
occasion to discuss the doctrine of direct and
and indirect elecrions and the philosophy of
having the Upper Chamber and the Lower
Chamber. As I submitted, there are advan-
tages and disadvantages, both.

One of the basic ideas introducing the
Upper Chambers, jnter alia, was that there
may be certain interests in a country who
may not get proper representation in the
Lower House—may be, the Assembly or the
House of the p=ople —and their absence may
be felt. In order to complete the process
of democracy, such elements, interests or
minoritics—maybe religious, linguistic,
or any other minority —may be provided in
the Upper House.

Then, as has been rightly said by Shri
Somani, certain elderly persons, scholars,
seasoned politicians, engineers, doctors etc.,
may not like to contest elections directly.
They may not have thc means or may not
like 10 contest elections, But their presence
would improve the standard and quality of
debate and their contribution would be very
valuable to the deliberations of the House
Therefor for such persons the existence of an
Upper House was felt essential.

So far as the abolition of the Legislative
Council is concerned. as I have submitted,
it is within the purview of the State
Assembly. [If a State Assembly resolves
that the Legislative Council of that particu-
lar State should be abolished, we shall
consider it. But if there are certain States
which still want to have it, we cannot force
them to do away with their Legislative
Councils. 1T there are States which do not
have such Councils, and want to have them,
we can consider their demand also. But
this is not the stage for considering both the
aspects of the case.

Regarding the amendment of the Cons-
titution, there are so many difficulties in
introducing any simple amendment of the
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Constitltion. Therefore to discuis the ques-
tion of the amending the Constitution for
the abolition of the Rajva Sabha and the
Councils is a farfetched proposition.
MR. CHATRMAN : The question is ;
“That the Bill be passed.”

The motion was adopted.

16.25 hrs,

INTERNATIONAL MONETARY FUND
AND BANK (AMENDMENT) BILL

MR. CHAIRMAN : The House will now
take up the International Monetary Fund
and Bank (Amendment) Bill. Shri, P.C.
Sethi.

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order, Sir. This Bill cannot
be moved now Please look at article 117
of the Constitution., Article 117 (1) says :

“A Bill or amendment making
provision for any of the matters specified
in sub-clauses (a) to (f) of clause (1) of
article 110 shall not be introduced or
moved except on the recommendation of
the President..."

The recommendation of the President is
necessury under article 117 (1) for introduc-
ing or moving the Bill,

Now, in the Bulletin, Part I, No. 1320,
the recommendation of the President is as
follows :

“The President having been informed
of the subject-matter of the proposed
Bill further to amend the Internatioual
Monetary Fund and Bank Act, 1945
recommends the introduction of the Bill
in the Rajya Sabha.”

What has he recommended 7 Only the
introduction of the Bill has been recommend-
ed by the President. What is the Minister
duing now ? Hc is moving the Bl for
consideration. He cannot do it now
because the recommendation of the
President is only for its introduction.

MR. CHAIRMAN :
further,

Please read it



